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PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF THE VARIOUS
INDIAN INSTATUTES OF TECHNOLOGY

The Minister of Education (Shri
M. C. Chagla): Sir, I beg to lay on
the Table—

(1) A copy each of the following
papers under sub-section (4)
of section 23 of the Institutes
of Technology Act, 1961: —

(i) Certified Accounts of the
Indian Institute of Techno-
logy, Kanpur, for the year
1964-65, along with the
Audit Report thereon.
[Placed in Library, see No.
LT-6622/66].

(ii) Certified Accounts of the
Indian Institute of Techno-
logy, Madras, for the year
1964-65, along with the
Audit Report thereon.
[Placed in Library, see No.
LT-6623/66].
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(iii) Certified Accounts of the
Indian Institute of Techno-
logy, New Delhi, for the
year 1964-65, along with the
Audit Report thereon.
[Placed in Library, see No.
LT-6624/66].

(2) A copy of the Annual Report
of the Indian Institute of
Technology, Kanpur, for the
year 1963-64. [Placed in
Library, see No. LT-6625/66].

RECOMMENDATIONS OF THE CENTRAL
WAGE BOARD FOR THE ENGINEERING
INDUSTRIES

The Minister of Labour, Em-
ployment and Rehabilitation (Shri
Jagjivan Ram): 1 beg to lay on the
Table:

(1) A copy of Government Reso-
lution No. WB-4(4/66 dated
the 23rd July, 1966, announc-
ing acceptance of the recom-
mendations of the Central
Wage Boarq for the engineer-
ing industries for grant of
interim relief. [Placed in
Library, see No. LT-6626/66].

(2) A copy of the Annual Report
of the Rehabilitation Indus-
tries, <Corporation Limited,
Calcutta for the year 1964-65,
along with the Audited Ac-
counts anq comments of the
Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.
[Placed in Library, see No.
LT-6627/66].

NOTIFICATION UNDER INDIAN TELEGRAPH
Act

The Minister of Parliamentary
Affairs and Communicatiops (Shri
Satya Narayan Sinha): T beg to lay
on the Table:

A copy of the Indian Telegraph
(First Amendment) Rules,
1966, published in Notification
No. G.S.R. 957 in Gazette of
India dated the 15th June,
1966, under sub-section (1)
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section 7 of the Indian Tele-
graph Act, 1885.

UNDER ESSENTIAL
ComMMoDITIES ACT

The Minister of Petrolenm and

Chemicals (Shri Alagesan):

I beg to

lay on the Table:

(3) The Kerosene

A copy each of the following

Notifications under sub-sec-
tion (6) of section 3 of the
Essential Commodities Act,
1955: —

(1) The Kerosene (Fixation of

Prices) Second
Amendment Order, 1966,
published in Notification
No. G.S.R. 1005 in Gazette
of India dated the 23rd
June, 1966.

Ceiling

(2) The Kerosene (Fixation of

Prices) Third
Amendment Order, 1966,
published in Notification
No. G.S.R. 1055 in Gazette
of India dated the 27th
June, 1966.

Ceiling

(Fixation of
Prices) Fourth
Amendment Otder, 1966,
published in Notification
No. G.SR, 1124 in Gazette
of India dated the 15th
July, 1966. [Placed in Lib-
rary, see No. LT-8629/66].

Ceiling

NOTIFICATIONS UNDER ARTICLE 320 OF

THE CONSTITUTION, ETC.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies jin the Ministry of
Defence (Shri Hathi): I beg to lal on
the Table:

(1) A copy of the Union Public

Service Commission (Exemp-
tion from consultation) Third
Amendment Regu'ations, 1966,
published in Notification No.
G.S.R. 944 in Gazetts of India
India dated the 18th June,
1966, under clause (5) of
article 320 of the Constitution,
together with an explanatory
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note. [Placed in Library, see
No. LT-6630/66].

A copy each of the following
Notifications under sub-sez-
tion (3) of section 62 of the
Kerala Prohibition Act, 1950,
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1965, issueq by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala: —

(i) S.R.O. No. 51/66 published

in Kerala Gazetie dated the
22nd February, 1966, mak-
ing certain amendment to
the Rules for the Preven-
tion of misuse and for the
import, export, and trans-
port of Medicinal and Toilet
Preparations including Asa-
vas and Arishtas contain-
ing alcohol and Intoxicat-
ing Drugs.

(i) SR.O. No, 52/66 published

in Kerala Gazette dated the
22nd February, 1966.

(ili) SR.O, No. 53/66 published

in Kerala Gazette dated the
22nd February, 1966.

(iv) S.R.0O. No, 54/66 published

in Kerala Gazette dated the
22nd February, 1966.

(v) S.R.O, No. 55/66 published

in Kerala Gazette dated the
22nd February, 1966.

(vi) SR.O. No. 56/66 published

in Kerala Gazette dated the
22nd February, 1966, mak-
ing certain amendment to
the Kerala Denatured Spirit
and Methyl Alcohol Rules,
1962.

(vii) S.R.O. No. 57/66 published

in Kerala Gazette dated the
22nd February, 1966, mak-
ing certain amendment to
the Kerala Rectifieq Spirit
Rules,, 1982.

(viii) S.R.O. No, 58/66 published

in Kerala Gazette dated the





